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THY RAJASPHAN LEGISTATIVE ASSEMBLY :oaMBURS (REWLOVAL
OF DISQUALIFICATION) ACT, 18:%,

( Act No. 7 of 1957 )
[ Regeived ithe ass'nt of the Governor on the 11th day of davizary, 1957

An Act to delcare eertain offices of profit not to dsanalify their
holders for being, or for being chosen as, members of the Logisiative
A<gombly of the State.

WaEREAS it is expedient to consolidate and amend the law declaring
the offices of profit in the Sta‘e which shall not disqualify their holders
for being, or for being chosen as, members of the Lerislative Assembly of
ths State :

Be it enacted by the Rajasthan {tate Legislatute in the Seventh
Year of the Republic of India as follows :—

1. Short title and commencement.—(I) This Act may be called the
R jasthan Leg'slative Assembly Members (Removil of Disqua'ificstion) Aet,
1¢56.

(2) [¢ shall come into force at onos.

Q. Interpretalion~—In this Acd unless the subject or context othewise
requires, ‘“State” means the new State of Rajasthan as formed by seotion
10 of the States Reorganisation Act, 19:8 (Central Act s7 of 1956).

(2) Ths provisions of the Rajasthan C(lcneral Claises Acb, 1955
(Rajasthan Act 8 of 1955\ in fores in the pre-reorganisation State of Rajas-
than shall ¢8 far as may be, apply mulatis muls: dis to this Aect,

3. Removil and precentim of disqualifical’on for moinbzrshin  of the
State I gislative Ass mby —It is lLereby declared that the foliowing offices
shall not disqualify, and rhall be deemed never to lave disqualified, the
holders therscf for being chosen as, or for heing, member; of the State
Legislative Assemb y, namely — '

(@) the office of a Minister of State or a Dep 'y Minister;
{(ae) the office of the Government Chief Whip];

(b) the office of a Parliam ntary Secretary or & Parliamentafy Under
secretary;
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1. Inserted and shall te deemed always 8o have been inseried by seetion §
of Rajasthan Act No. 7 of 1969, published in the Rajasthan Gazelfs, PartIV.A, Extira-
ordinery, dated 16-4.1069,
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() ¥he office of a chairman or the member of a committee set up
for the purpose of advising the Government or any other authority
in respect cf any matter of public importance «<r for the purpose
of making an enquiry into, or collecting statistics in resypect of,
any such matter; provided that the holder of any such office is
not in receipt of, or entitled to, anv fee or remuneration other
than eompensatory allowance;

(@) the offico held by officers in tho National Calet Corps raised and
maintsined under the National Cadet Corps Act, 1948 :Central Act
XXXI of 1948) or in the Territor'al Army raised and maintained
wnder the Territorial Army Act, 1943 (Central Act LVI of 1948
or in thte Auxiliary Air Force or the Air Defence Reserve raised
under the Reserve and Auxiliary Air Force Act, 1052 (Central
Act LXII of 1952); '

(s) the office of a chairman or a member of the committee othet
$han any such committee as is referred to in clauss (0);

(f) the offico of a chairman director, member of any officef of a
statutory body, where ths piwer to make any appointment to any
such office or the power to remove any person thercfrom is ‘vested
in the Government;

(g) the office of pfofit under an insurer, the managemens of whose
sontrolled business has vested in the Central Governmens$ under
the Life Insurance (Einerge-cy Provisions) Act, 19356 (Central Aot
9 of 1056);

Baplanation.—In this section, unless the subject or context othefwise
requires,

(i) ‘“committee’” means any committ:e, commission, council, board or
any other body of persons whether a statutory body or not%, %8
up by Government;

(#) *“‘ecompensatory allowance’” means such sm of money a3 the
Government may dete mine as beng payable to the chalrman or
any ot! er member of a committee by way of trav:lling allowanoe,
daily allowance, conveyance allowance cr house r nt allowance for
the purpose of enabling ths chairman or other member to 1ecoup
any expenditure incurred by him in attendin: any meeting of &
eommittee or performing any other function as a member of the
sommities;
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1[(iii) “daily allowance” means such daily allowance as
shall not exceed the amount of daily allowance
admissible to a Member of the State Legislative
Assembly in accordance with the provisions of the
Rajasthan  Legislative Assembly (Officers and
Members Emoluments) Act, 1956, as amended from
time to time, and the rules made thereunder; |

(iv) “insurer’ means an insurer as defined in clause ()
of section 2 of the Life Insurance (Emergency
Provisions) Act, 1956 (Central Act 9 of 1956);

(v) “statutory body” means any corporation, board,
company, scciety or any other body of persons,
whether incorporated or not. established, registered
or formed by or under any law for the time being
in force or exercising powers and functions under

any such law.

4. Repeal.—The Rajasthan Legislative Assembly Mem-
bers (Removal of Disqualification) Ordinance, 1956 (Rajasthan
Ordinance 10 of 1956) is hereby repealed.
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1. Substituted by section 2 of Rajasthan Act No. 3 of 1976, published in tho
Rajasthan Gazette, Extraordinary, Part IV-A, dated 24-1-1976. Amendment shall
be deemed to have come into force w. e. f, 1-4-1975.



